
SCHEDULE I 

FORM A 

PUBLIC ANNOUNCEMENT 

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation) 

Regulations, 2017) 
 

FOR THE ATTENTION OF THE STAKEHOLDERS OF BP SOFTWARE DEVELOPMENT 

PRIVATE LIMITED 

 

1 Name of corporate person BP SOFTWARE DEVELOPMENT 

PRIVATE LIMITED 

2 Date of incorporation of corporate person 03/11/2016 

3 Authority under which corporate person is incorporated/ 

registered 

The Registrar of Companies-Mumbai 

4 Corporate identity number / limited liability identity 

number of corporate person 

U72900MH2016PTC287399 

5 Address of the registered office and principal office (if 

any) of corporate person 

Old Chandan Niwas, M.V Road, Off 

Andheri- Kurla Road, Andheri (East), 

Mumbai- 400069. 

6 Liquidation commencement date of corporate person 06th July, 2022 

7 Name, address, email address, telephone Number and the 

registration number of the liquidator 

Ms. Kala Agarwal. 

IP Registration No: IBBI/IPA-002/IP-

N00841/2019-2020/12734 
Address: 801, Embassy Centre, Jamnalal 

Bajaj Road, Nariman Point, Mumbai- 

400021. 

E-mail:pcskalaagarwal@gmail.com 
Mobile: 07021597117 

8 Last date for submission of claims 04th August, 2022 

 

Notice is hereby given that the BP Software Development Private Limited has commenced Voluntary 
Liquidation on 06th July, 2022. 

 

The stakeholders of BP Software Development Private Limited are hereby called upon to submit a proof 
of their claims, on or before 04th August, 2022 to the liquidator at the address mentioned against item 7. 

 

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders 
may submit the proof of claims in person, by post or by electronic means. 

 

Submission of false or misleading proofs of claim shall attract penalties. 
 

 
 

 

Ms. Kala Agarwal. 

IP Registration No: IBBI/IPA-002/IP-N00841/2019-2020/12734 

 

Date: 08th July, 2022 

Place: Mumbai 

Kala 
Agarwal

Digitally signed 
by Kala Agarwal 
Date: 2022.07.08 
10:36:06 +05'30'
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CERTIFIED TRUE COPY OF SPECIAL RESOLUTION PASSED BY MEMBERS OF BP 
SOFTWARE DEVELOPMENT PRIVATE LIMITED (“THE COMPANY”) AT THEIR EXTRA 
ORDINARY GENERAL MEETING HELD ON WEDNESDAY, 06TH JULY, 2022 AT 06.45 P.M. IST 
VIA VIDEO CONFERENCING/OTHER AUDIO VISUAL MEANS (“VC/OAVM”) FACILITY   
 
TO APPOINT INSOLVENCY PROFESSIONAL AS A LIQUIDATOR FOR VOLUNTARY 
LIQUIDATION PROCESS OF THE COMPANY 
 
“RESOLVED THAT pursuant to the relevant provisions of the Insolvency and Bankruptcy Code, 
2016 (“the Code”) read with the relevant provisions of Insolvency and Bankruptcy Board of India 
(Voluntary Liquidation Process) Regulations, 2017 (“Regulations”), and other relevant provision, if 
any, of the Companies act, 2013 and the rules framed thereunder, the consent of the members of BP 
Software Development Private Limited (“the Company”) be and is hereby accorded for 
appointment of Ms. Kala Agarwal, Insolvency professional, (Registration Number IBBI/IPA-
002/IP-N00841/2019-2020/12734) having office at 801, Embassy Centre, Plot No. 207, Jamnalal Bajaj 
Road,  Nariman Point, Mumbai 400021, as a liquidator of the Company (“Liquidator”), for the 
purpose of voluntary liquidation of the Company on remuneration as may be decided amongst the 
Board of Directors of the Company and the Liquidator;  
 
RESOLVED FURTHER THAT Ms. Kala Agarwal be and is hereby authorized:  
 
1. To obtain the requisite approval of the Members and/ or creditors if any; 

 
2. To file applications/petitions to the jurisdictional Hon’ble National Company Law Tribunal 

(“NCLT”) and jurisdictional Registrar of Companies;  
 

3. To file necessary applications with the Central Governments, any other authority or body to 
obtain permission(s), consent(s), sanction(s) or approval(s) for giving effect to the Voluntary 
Liquidation resolution; 

 
4. To file affidavits, petitions, pleadings, applications or proceedings incidental or deemed 

necessary or useful in connection with the above proceedings and to engage counsels, advocates, 
solicitors, registered valuers, chartered accountants and other professionals and to sign and 
execute vakalatnamas whenever necessary and to do all acts necessary or incidental to the said 
proceedings for obtaining confirmation for the Voluntary Liquidation by the NCLT; 

 
5. To take all steps necessary or incidental and considered appropriate with regard to the above 

applications and petitions and implementations of the Orders passed thereon and generally for 
putting through the process of Voluntary Liquidation and completing the same; 

 
6. To do all such acts, deeds, matters and things necessary and convenient in relation thereto. 
 
RESOLVED FURTHER THAT liquidator’s fee to be decided by the board in consultation with the 
liquidator. The Liquidator’s fees and other liquidation expenses shall be given through the 
Company, on the instance that the Company if, unable to pay the same, it shall be borne by the 
Promoters of the Company;  
 
RESOLVED FURTHER THAT the Board of Directors of the Company be and are hereby jointly 
and/or severally authorized to do all such acts, deeds and things as may be required for 
appointment of Insolvency Professional as a Liquidator of the Company.” 
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//Certified True Copy// 
 
For BP SOFTWARE DEVELOPMENT PRIVATE LIMITED 
 
 
 
________________________________ 
Samir Rath  
Director  
DIN: 07618421  
 
Date: 06th July, 2022 
Place: Canada 
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CERTIFIED TRUE COPY OF SPECIAL RESOLUTION PASSED BY MEMBERS OF BP 
SOFTWARE DEVELOPMENT PRIVATE LIMITED (“THE COMPANY”) AT THEIR EXTRA 
ORDINARY GENERAL MEETING HELD ON WEDNESDAY, 06TH JULY, 2022 AT 06.45 P.M. IST 
VIA VIDEO CONFERENCING/OTHER AUDIO VISUAL MEANS (“VC/OAVM”) FACILITY   
  
TO INITIATE VOLUNTARY LIQUIDATION PROCESS OF THE COMPANY 
 
“RESOLVED THAT, pursuant to the provisions of Section 59 of the Insolvency and Bankruptcy 
Code, 2016 (“the Code”) read with the relevant provisions of Insolvency and Bankruptcy Board of 
India (Voluntary Liquidation Process) Regulations, 2017 (“Regulations”) and other relevant 
provision(s), if any, of the Companies Act, 2013 and the rules framed thereunder the consent of the 
members of BP Software Development Private Limited (“the Company”) be and is hereby accorded 
for the voluntary liquidation of the affairs of the Company and to make an application/petition for 
voluntary liquidation of the Company with the jurisdictional Hon’ble National Company Law 
Tribunal and/or such appropriate authority(ies) constituted in this behalf;  
  
RESOLVED FURTHER THAT pursuant to and in accordance with the relevant provisions of the 
Code, the Board of Directors of the Company, have made a full enquiry into the affairs of the 
Company and are of the opinion that:  
 
(i) the Company will be able to pay its debts in full from the proceeds of the assets to be sold in the 

voluntary liquidation;   
 
(ii) the Company is not being liquidated to defraud any person;   
 
RESOLVED FURTHER THAT Mr. Mannish Lalitchandra Ghia having DIN: 00542306, Mr. Luke 
Waddington having DIN: 07613101 and Mr. Samir Rath having DIN: 07618421 being the Directors 
of the Company, be and are hereby authorized to execute, sign, and file the Declaration of Solvency 
verified by an affidavit and any other documents as may be specified under the Code along with 
necessary documents including Audited Financial Statements and records of the business operations 
of the Company for the previous two years with the concerned jurisdictional and/or regulatory 
authorities as may be required under the Code; 
  
RESOLVED FURTHER THAT any one of the Directors of the Company, be and is hereby 
authorized to do all such acts, deeds, matters and things as may be required to give effect to the 
aforesaid resolution including but not limited to submit, deliver and/or file the declaration of 
solvency along with the resolution(s), and necessary document(s), paper(s) with the jurisdictional 
Registrar of Companies together with a copy of the report of auditors, statement of assets and 
liabilities, and such other documents as may be required and to render necessary clarification(s) as 
may be sought, required by such authority(ies) and receive such acknowledgment(s), approval(s), 
etc. that may be granted to the Company, pursuant to submission of the such form(s), e-Form(s), 
application(s), petition(s), document(s), representation(s) and do such other acts, deeds, matters and 
things as may be deemed necessary and/or required to give effect to the aforesaid resolution.” 
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//Certified True Copy// 
 
For BP SOFTWARE DEVELOPMENT PRIVATE LIMITED 
 
 
 
 
________________________________ 
Samir Rath  
Director  
DIN: 07618421  
 
Date: 06th July, 2022 
Place: Canada 
  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


